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DIRECTORATE GENERAL OF FOREIGN TRADE

(DES‐ II SECT10N)

DRAFT MINUTES OF THE NORMS COMIIIITTEE‐ II
MEETING No.11/81‐ALC2/2018 DATED 30.01.2019

Please Notc

i  For infbHHation of cxporters, No‖ us Committec― II handles an cases pertaining to
nxajon/ratlflca10n o「 nol.ls for Export Products faming under ITC(HS)ChaptCr 72 to 76,

78 to 80,85 Communications in respect of cases/pertaining to NC― II rnay be sentto ema‖
address nc2 dR■ のn“ in
五  In ccrtain cascs the dccision of the Norms Committcc refcrs to thc Recommcndations/

Obscrvations/ Dcflciencics receivcd from the concemcd Technical Authority  Whercvcr

applicable,a scanncd copy of such document has been placed atthe end ofthe Minutcs,in

running scrial orders The cOncemcd applicant/company may gO through thc samc and

respond accordingly

ili  Similarly, a scanncd copy of thc blank Standard Dencicncy Foll::at,Which may flnd a

rcference in NC dccisions,has alsO been attachcd in thc end This may alsO be rcferrcd tO

by thc cOnccrned applicant/company and rnay be respondcd accordingly

鳶鼈渕柵蔓l鐸!悧
issued On thc wastages/consumptiOn as ratined by the COmmittee or as per wastages

claimcd in thc application,、vhichcvcr is less

Mceting No l1/81 of Nonms COmmittec― II fOr thc year 2018‐ 19 held On 30 01 2019

‖鳥 よ需 糧 器 T[蹴 111膳 tr殿滑:詰
dttbnd〕 rectOr Gened of Fttgn T● dc Ю
Эn of norms in respect Of advancc authorizatiOns

lllillllttiよ II:∬鷺ln;漁 c∬:Υ“
卜° °f Fordgn Tradc Pdにy2015-20 Theお Ⅱo輌ng

SI.No. Name & Designation

Shri V.C. Agarwal, Consultant 1TEG3; 
---

Shri Chandrakanth Reddy tr4attulssistant
DGFT

Department
| DGFT
2 MSME
3 DGFT
4 DGFT
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Minutes ofthc cases discusscd in thc meeting arc as belo、 v:―

MEETING NUMBER :11/81‐ALC2/2018   ⅣIEETING DATE:30012019

!

Case No.:1/23/81‐

ALC2ノ2017

Party Name:BHARAT
HEAVY ELECTRICALS
LIMITED

Meet No/Datc:11/81‐

ALC2/2018
30012019

Deferred

HQ File

:01/81/050/00500/AM18/

RLA F‖ e

:05/23/040/00041/AM10/

Lic No/Date:0510250513

08102009

Oai.ior* ffr" Committee 
"on.idoed 

the case as per agenda and observed that applicant's

repfy has been sent to DHI on 24.Ol.2}lg, however, no comments received. The cbmmittee

decided to wait for the comments of DHI.

The case stands deferred.

No/Datc:H/8ト

.012019

Name:EPSILON
TTERIES PVT LTD

No/Datc:0810120617
0420131/81/050/00118/AM14/
t and obscⅣ Cd that applicant'

cision: Thc Committec considercd the case as pcr agenda

ly was receivcd The COmmittcc dccided tO forward applicant's reply to Consultant(TEC

l) for examination ofthe case.

Noノ]Datc:11/81-

012019

Name:GLAZIUM
ACADES PRIVATE

No.:6/14/81-

o/Datc:3110065618

3092015:31/83/040/00067/AM16/1/81/050/00271/Alヽ416/

and obscrved that an email: Thc Committec considercd thc case aS pcr agcnda l

to concem RA on 24.01.2019 to furnish surrender certificate' However' no

ived so far. Hence, the Committee decided to remind the concerned RA'

,0 .{O
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Casc No.:46/5/81-

ALC2/2018
Party Name:FCI OEN
CONNECTORS LIMITED

Meet NoノlDate:l1/81-

ALC2/2018
30012019

Deferred

HQ File

:01/81/050/00254/AM19/
RLA File

:10/80/040/00054/AM16/
Lic No/Datc:1010059308

11.112015
Decision: The committee considered the case as per agenda and noted th"t " *py 

"lapplication was sent to MeitY on 24.01.2019 for examination of the case. However, comments
are awaited. Therefore, the Committee decided to remind them in this regard.
The case stands deferred.

NO.:25/22/81- Namc:LS CABLE
IA PRIVATE

ect No/Date:l1/81‐

012019
Q Filc
11/81/050/00462/AM16/ 324/AM16/

10396433
112015

ision:TheCommitteeconside.redthecaseu,p..@
ication was sent to DoT on l l .01 .2019. Howevei, 

"ori."nts 
are awaited. Thereforq thr

decided to remind them in this regard.

NO.:56/2ノ 81- Name:PESHWA
EERING&WIRE

No/Date:llノ81-

012019

1/81/050/00061/AM19/ 2/24ノ040/00061/AM16/
ic No/Datc:5210041701

lision:TheCommitteeconsider.ed1hecaseu'p".ug"@
y has been sent to DIPP on 29.01.2019 for examination of the case. However,.o.."nt
awaited. Thereflore, the Committee decided to remind them in this regard.

No.:13/18/81- Namc:GRAVITA NoノDate:H/81-

0012019
HQ File  ・
:01/81/050/00364/AM17/ 13/24/040/00022/AM17/

ic No/Datc:1310048372

: The Committee considered the case as per agenda artd obserr"d thut a.def,"ie.nc

3 1 Page 31
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seeking certain information was sent to the applicant on 04.09.2018 and subseq

inder on 18.10.2018 followed by final reminder on 28.12.2018. However, no reply

received from the applicant. The Committee decided to reject the case under intimation

8

Casc No.:2/17/81‐

ALC2/2016
Party Namc:BHARAT
HEAVY ELECTRICALS
LIMITED

Meet No/Date:l1/81-

ALC2/2018
30012019

Dcfcrred

HQ Filc

:01/81/050/00337/AM17/ Fi17:]「110ノ00002/AM17/ 階ぶ鼎
引HO°2820

D""i.t,r., Th" c"mmittee considered the case as per agenda and observed that applicant's

reply was sent to DHI on 24.01.2019 for the examination of the case. However, comments are

awaited. Therefore, the Committee decided to remind them in this regard'

The case stands deferred.

No/Datc:l1/81-

012019

Namc:MICRO
CNC PRIVATE

No.:10/11/81-

1ヾ oノlDate:0410162481

l12016:04/24/040/00128/AM17/1/81/050/00626/AM19/

TTh"Co..itt"."on'id"."dthecaSeaSperagendaanddecidedtoasktheapplicant
ish following information as per written comments of Consultant (TEC-3):

l. S1.No.3,4,5,8, ll & l5 ofthe Standard Deficiency Format'

No/Datc:H/81-

0012019

Namei VEDANTANo.:41/22/81-

No/Date:0510401091
012017101/81/050/00546/AM17/

,", Th" C"..ttt." 
"-side."d 

th" ca.e as per agenda and observed that a deficie

,".t ing ."nuin information was sent to the applicant on 12' I 2 201.8 Y:*:1
indcr on 21 1 2019 Howevcr, no rcply rcceivcd from the appliCant ThC

to send final reminder to them.

4 | Page 31 r,-rir?
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Case No.:26/23/81-

ALC2/2016
Party Namei VEDANTA
LIMITED

Mcct No/Datcil 1/81‐

ALC2/2018
30.012019

Deferred

HQ Filc

:01/81/050/00573/AM17/
RLA Fne
:05/24/040/00503/AM17/

Lic No/Date105 1 0401264

12012017
Decision: The Committee considered the case as per agenda and observed that a deficiency
letter seeking certain information was sent to the applicant on l2.l2.2olg. However, no reply
received from the applicant. The committee decided to send final reminder to them

The case stands deferred.

|

う
乙

)as per agenda and decidcd t0 1x thc follo、 vin
ad―hoc noluls as per w‖ ttcn cOmments given by COnsulant(TEC-1):

ITCHS
Codc

Export item Quantity
(Number)

ITCHS
Codc

Import item Recommended

Quantity
(Ke)

85366990

CONNECTOR
CONINECTOR
EC10
6033FD173000

850000000 39081090 BADAMID
BADAMID
A70 GF 30H
GRIS 666

oYLON 66
GF

NIATERIAL)

38739

85366990

CONNECTOR
COllNECTOR
EC10RD VDA
6033FD173600

1700000000

lhe applicant would account for 38709 Kg of import item in the export product.

iA concerned may take suitable consequential action accordingly.

A

"D7edOrCerleml ofForeon Trade
Dllodorale General of Foreign Trade

Ministry of Commerce&Industry
Udyog Bhawan,New Delhi
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Case No.:8/19/81-

ALC2ノ2017

Party Namet THERMO
CABLES LIMITED

Mcet No/Date:11/81-

ALC2/2018
30012019

Deferred

HQ Filc

:01/81/050/00381/AM18/

RLA Fnc
:09/24/040/00498/AM17/

Lic No/Date:0910064738

01032017

D*it"* The Committee considered the case as per agenda and observed that a deficiency

letter was sent to the applicant on 27.11.2018. However, no reply received from the applicant.

The Committee decided to send final reminder to the applicant.

The case stands deferred.

No/Datc:l1/81-

012019

Name:PARAMNo.:18/12/81‐

10813248

1205201703/95/040/00111/AM18/1/81/050/00273/AM18/

iTh" C"r.ttt". ""^td"*d 
the case as per agenda and decided to ratify the

brthe abovc AA as per written commcnts of MSME on repeat basiS as Was ratifled for

)310813249 dated 12 05 2017 in meeting no 10/81 dated 16 01 2019 with the condition

applicant only imports secondary sheets/coils and export consist of SS

with perforatetl Pattern No. SSPS/PI-02 as under:

ITCHS
Code

Export item ITCHS Code Import item Recommended

Quantity

73182990 Stainless Steel

semi finished

perforated striPs

Grade 316 (net

content of
Stainless Steel

Sheets / Coils
19.000 MT)

72199090 Stainless Steel

secondary

sheets / coils

grade 316 of
the same

thickness

2翼
盤littЪ:T
recovery

concerned may take suitable consequential action accordingly'

6 | Page 31
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Case No.:4/24/81‐

ALC2/2017
Party Namc:

GOLDSTONE
INFRATECH LIMITED

Meet No/Datc:l1/81-

ALC2/2018
30012019

Rej ected

HQ Filc

:01ノ 81/050/00506/AM18/
RLA Filc

:09/24/040/00209/AM18/
Lic No/]Date:0910065334

08082017
Decision: The Committee considered the case as per agenda and observed that a deficiency
letter was sent to the applicant on 04.10.2018 followed by final reminder on 14.12.2018,
However, no reply has been received yet. Hence, the Committee decided to reject the case
under intimation to RA.

RA concemed may take suitable consequential action accordingly.

16

Case No.:7/18/81-

ALC2/2017
Party Name:JNDALSAW
LIMITED

Mect No/Dateil 1/81-

ALC2/2018
30012019

Dcferrcd

HQ Filc

:01/81/050/00356/AM18/ :05/23/040/00190/AM18ノ
FilcRLA Lic No/Date:0510403717

18082017
Decision: The committee considered the case as per agenda und not"d thut u t"u,
comprising consultant (Techl), consultant (Tech3) and Asstt. DGFT (DES-2) was deputed to
conduct study of the manufacturing process of the applicant company. The study ieport is
still awaited. Hence, the Committee decided to wait for the said stuJy ripom

The case stands deferred.

17

Case No.:

28/20/81‐ALC2ノ2017
Party Name:VEDANTA
LIMITED

Mcet No/Date:

11/81-ALC2/2018
30012019

Defcrrcd

HQ Filc

:01/81/050/00418/AM18/
RLA Filc

:05/24/040/00268/AM18/
Lic No/Datc:0510404060

21092017
Decision: The Committee considered the case as per agenda and observed that a def,"iency
letter seeking certain information was sent to the applicant on 13.12.201g. However, no reply
has been received yet. Hence, the committee decided to send final reminder to the applicani.

The case stands defened.

No:3/1/81-

HARNIAPACK PVT LTD
No/Date:H/81-

012019

1/81/050/00003/AMl 578/AM18/
c No/Datc:0310816605
102017

: The Committee considered the case as per asenda and decided

7 1 Page 31
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nonns as per written comments given by Consultant (TEC-l) allowing 1Vo waslage:

concemed may take suitable consequentia[ action accordingly'

ＨＳ

ｄｅ

ＴＣ

Ｃ。

Export item Quantity

(KG)
ITCHS
Code

Import item Recommend
ed Quantity

76071994 LIDDNG
FOIL

(COated

Alluminium

lfoil)

l Kg 76071991 LIDDING FOIL

(Alluminium fo‖

uncoatcd)

0 957 Kg

32081020 Heat Seal

Lacquer

not allowed
(as procured
locally)

34021900 FoilヽVash

(She‖ ac solution

%solid± 30/0)

0 141 Kg

32089011 Nitro Cellulose not allowed
(as procured
locally)

No/Datc:11/81-

012019

Name:JNDALSAWNo.:41/20ノ 81‐

ic No/Datc:0510404464

1 112017

.rbt"", Th.{",rr,rrttt"" a"^idered the case as per agenda and observed that the case

ferredtoDIPPandtheapplicant'sreplyofissuedD/Lwasreceivedonl8.l2.20l8.
ittee decided to refer ihe case to Consultant (TEC-3) for examination'

No/Datell 1/8ト

01 2019

Name: RCI

LOGIES LTD

No.:48/20/81‐

1120175/24/040/00338/AM18/

, Tt" C"..ttt". ."*idered the case as per agenda and decided to fix the fol

norrns as recommended by Consultant (TEC-3) with the condition that the

1/81/050/00431/Aヽ118/

8 | Paee 31



f export product should be less than that of import product and also the
of the stainless steel imported and that exported should conform:

RA concerned mav take suitable action accordinsly.

ITCHS
Code

Export item Quantity

(KG)
ITCHS
Code

Impo( item Recommen
ded

Quantity

72202090 STAINLESS
STEEL FOIL
N4ADE FROM
STAINLESS
STEEL
GRADE:304,
HAVNG
1000/0()F

STAINLESS
STEEL

l Kg 72209090 COLD
ROLLED
STAINLESS
STEEL
COILS
GRADE:304

1.02 Kg/Kg

つ

４

Case No.:38/21/81-

ALC2/2017
Party Namc:SCHOCH
REEDSINDIA PVT LTD

Meet No/Date:11/81‐

ALC2/2018
30012019

Deferred

HQ File

:01/81/050/00479/AM18ノ :03ノ95/040/00626/AM18ノ

FilcRLA Lic NoノlDatc:0310816795

03 112017

Decision: The Committee considered the case as per agenda and observed that a deficiency
letter seeking ce(ain information as observed by Consultant (TEC-3) was sent to the applicant
on 14.12.2018. However, no reply has been received yet. Hence, the Committee decided to
send final reminder to the applicant.

fhe case stands deferred.

う
乙
つ
４

Case No.:35/2ノ81-

ALC2ノ2018
Party Namc:DIACH
CHEMICALS&
PIGMENTS PRIVATE
LIMITED

Mcct No/Date:11/81‐

ALC2/2018
30.012019

Rejected

HQ Fi!c

:01/81/050/00040/AM19/

RLA File

:02ノ24/040/00122/AM18ノ

Lic Noノ]Date:0210207970

10112017

Decision: The Committee considered the case as per agenda and observed that a deficiency
letter as observed by DIPP was sent to the applicant on 18.10.20t8 followed by final reminder
on 14.12.2018. However, no reply has been received yet. Hence, the Committee decided to
reject the case under intimation to RA.

SHOBH:T GUPTA

嚇榊 鮒
9 I Page 31



concemed may take suitable

３^＾′
‘

Case No.:5/7/81-

ALC2/2018
Party Namc:DIAMOND
ENGNEERNG
(CHENNAI)PVT LTD

Mcet No/Date:11/81-

ALC2/2018
3001.2019

Deferred

HQ Filc

:01/81ノ050/00382/AM19/

RLA File

:04/24/040/00158/AM18/

Lic No/Date:0410163694

14112017

D""i.i"., Th" C"mmittee considered the case as per agenda and observed that the concemed

RA and the applicant were requested to fumish hard copy of application for the examination

ofthe case vidi email dated 14.12.2018. However, no reply has been received yet. Hence, the

Committee decided to remind them.

The case stands deferred.

24

Case No.:4/3/81‐

ALC2/2018
Party Name:DYNAMIC
CABLES PVT LTD

Meet No/Datc:11/81-

ALC2/2018
30012019

Delerred

HQ Filc

:01/81/050/00081/AM19/ 11:ち:λ:0/00028/AM18/ 1富習ら3彎
α1310048780

O""iaionr ftl" Committee considered the case as per agenda and observed that a deficiency

letter seeking certain information as observed by Consultant (TEC-3) was sent to the aPPlicant

on 14.12.2018. However, no reply has been received yet. Hence, the committee decided to

send final reminder to the applicant.

The case stands deferred.

11ノ 81‐ALC2/2018
012019

Name: KEI
STRIES LIMITED

No.:39/24/81‐

171120171/81/050/00541/Aヽ418/

l""isionjh" Committee considered the case as per agenda and as per written com

iven by Consultant (TEC-l), the committee decided to fix the following ad-hoc norms:

Import tem

A'Yf.-
SHOBHIT GUPTA

Dy. Director General of Foreign Trade
Directorate Gsneral o, Foreign Trade
Ministry of Commarce & lndustry

Udyog Bhawan, New D€lhi

10 1 Page 31
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RLA Filc

105/23/040/00278/AM18/

SI No ITCHS Code



concerned mav take suitable action

74031100 COPPERヽVIRE ROD/CC ROD

(EC GRADE)COPPER
CATHODE(9999%PURITY
ELECTROLYTIC GRADE)

I .01 Kg/Kg content in
export item

39019090 XLPE COMPOUND/
CROSSLINKABLE
POLYETHYLENE/SEMI
CONDUCTIVE XLPE
COMPOUND OF RELEVANT

GRADE

1.05 Kg/Kg content in
export item

ANTIMONY TRIOXIDE May be deleted

76041010 ALUMINIUM WIRE ROD

(ELECTROLYTIC GRADE)
l.0l KglKg content in
export item

HDPE(HIGH DENSITY
POLYETHYLENE)

1.05 Kg/Kg content in
export item

39199090 SEMICONDUCTIVE WATER
BLOCKING TAPE/WATER
BLOCKING TAPE

l.0l sq. mtrisq. mtr
content in export item

39089090 NYLON COMPOUND OF
RELEVANT GRADE

I .05 Kg/Kg content in
export item

SHOBHIT GUFTA

熙鷲聯璧珊群
11 1 Page 31
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Case No.:29/24/81-

ALC2/2017
Party Name:SCHOCH
REEDS INDIA PVT
LTD

Iヽlcct No/Date:l1/81-

ALC2/2018
30012019

Deferred

HQ Filc

:01/81/050/00531/AM18/

RLA File

:03/95/040/00672/AM18/

Lic No/Date:0310817121

1711.2017

n""i.i-t fn" Committee considered the case as per agenda and observed that a deficiency

letter seeking certain information as observed by Consultant (TEC-3) was sent to the applicant

on 14.12.20i8. However, no reply has been received yet. Hence, the Committee decided to

send final reminder to the applicant.

The case stands deferred.

No/Datc:l1/81-

012019

Namc:BERGEN
IPE SUPPORTSINDIA
ATE LIMITED

No.:7/21/81-

No/Datc:0410163738
112017:04/24/040/00153/AM18/:01/81/050/00448/AM18/

r Tt" C..,"itt"" 
""r,tidered 

the case as per agenda and observed that a defi

final reminder to the apPlicant.

case stands deferred.

etter seeking certain information as observed by Consultant (TEC-3) was sent to the applicr

rn 14.12.2018. However, no reply has been received yet. Hence, the Committee decided

No/Datc:11/81-

012019

Namc:R R KABNo.:25/24/81-

No/Date103 10817483

:03/95/040/00670/AM18/:01/81/050/00527/AM18/

iln" co.,ritt"" 
"on.iao"d 

the case as per agenda and observed that a defi

er seeking certain information as observed by Consultant (TEC-3) was sent to the applicr

31.12.20i8. However, no reply has been received yet. Hence, the Committee decided

final reminder to the aPPlicant.

case stands deferred.

11/81-ALC2/2018
012019

Namc:JINDAL SA
1-ALC2/2017

14122017:05/23/040/00350/AM18/1/81/050/00540/AM18/

SHOBP「「 GlJPTA
Dy Di70C10r Ceneral ol「 oreり●T●de
Directorate Ceneral of Foし ,9n Trado

Mlnis"of ComrFlem&lndusw
Udyog Bhawan,New Delhl

12 1 Page 31
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: The Committee considered the case as per agenda and noted that a tema comprisin
(Techl), Consultant (Tech3) and Asstt. DGFT (DES-2) was deputed to

of the manufacturing process of the applicant Company. The study report is
. Hence, the Committee decided to wait for the said study report.

case stands deferred.

躙辮蹴湘「:珈硼:
Ⅲ雨S"d COln器胤38』‖:け
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Casc No.:27/24/81-

ALC2/2017
Party Name:REXNORD
ELECTRONICS&
CONTROLS LTD

Mcetlヾo/Date:11/81-

ALC2/2018
30012019

Deferred

HQ Filc

:01/81/050/00529/AM18/
RLA Fne
:03/95/040/00781/AM18/

Lic No/Datc:0310818017

26122017
Decision: The committee considered the case as per agenda una obr"-- tt,ut uppti.u.tt
reply has been sent to consultant (TEC-3) on 2g.01.1019 for examination of 

-tLe 
case.

However, comments are awaited. Therefore, the commiftee decided to wait for comments.

The case stands deferred.

No.:10/24/81- Namc:NIANASH No/Date:l1/81-

012019

1/81/050/00512/AM18/ :02/24/040/00156/AM18/

: The Committee considered the case as per agenda and as per *ritt"n co*.ints o
)sentative of MSME, the committee decided to fix the following ad-hoc norms with
ition that the percentage of lead in import item should not excee a glN ( t O.Srl"),

ITCHS
Codc

嚇

‐ｔｅｍ

Quantiy
(MT)

ITCHS
Codc

Import item Recommended

Quantity

78011000 LEAD
INGOT
9997%
MN
PURITY

200000 78019920 REMELTED
LEAD[%of
lcad in import

itcnl should

not excecd

97%(±

05%)]

Import may be
allowed as applied
inclusive of 2.85%

wastage

Page 31
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Case No.:2/24/81-

ALC2ノ2017

Party Name:GANGES
INTERNATIONALE(P)
LTD,

Mect No/Datc:11/81-

ALC2/2018
30012019

Deferred

HQ File

:01/81/050/00504/AM18/ | 囲器
α
T“
斜4

n""iri*r The Committee considered the case as per agenda and observed that a deficiency

letter as advised by Consultant (TEC-3) seeking certain information was sent to the applicant

on 19.12.2018. However, no reply has been received yet. Hence, the committee decided to

send final reminder to the applicant.

The case stands delerred.

No/Datctl 1/81‐

012019

ic]ヽ o/Datc10510405204

012018:05/23/040/00379/AM18/1/81/050/00031/AM19/

t Th. C"r"'tttt." .""rtd"*d the case as per agenda and observed that a defi

:rasadvisedbyConsultant(TEC-3)seekingcertaininformationwassenttotheapplicl
iS.rZ.ZOrS. However, no reply has been received yet. Hence, the Committee decided

final reminder to the aPPlicant.

case stands deferred.

No/Datc:11/81-

012019

Namc:GRAVITANo.:43ノ 3/81-

1ヾ o/Datc:1310048823

O1201813/24/040/00046/AM18/1/81/050/00120/AM19/

,r, Tl',. C".ritt"" *nsidered the case as per agenda and observed that a deficie

as advised by MSME seeking certain information was sent to the applicant

17 12 2018 However,no rcply has bccn reccived yct Hcnce,the Committec dccidcd to

reminder to the applicant.

case stands defened.

No/Datcll 1/81-

O12019

Name:JAN METAL
OLLING MILLS

o/Datc:0410163870

0120181/81/050/00507/AM18/

: The Committee considered the case as per agenda and the

H3
o,ヽ●

sHogHIT GUPTA

朧 響llFi乳1請
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Name:APLNo.:26/2/81-

No.:5/24ノ 81‐

2/2017



formed in the meeting that the quantity of lead content mentioned in the application is
atching with the lead content as mentioned in the applicant,s reply. Therefore,

ittee decided to call the applicant for Personal Hearing.

case stands deferred.

36

Case No.:34/2/81-

ALC2/2018
Party Namc:DEEP StlN
INDUSTRIES

Meet No/Date:11/81‐

ALC2/2018
30012019

Delerred

HQ Filc

:01/81/050/00039/AM19/
RLA Filc

:31/83/040/00127/AM18/
Lic No/Date:3110066959

1001.2018
Decision: The committee considered the case as per agenda and observed that a defrciency
letter as advised by MSME seeking certain information was sent to the applicant on
18.12.2018. However, no reply has been received yet. Hence, the committee decidid to send
final reminder to the applicant.

The case stands deferred.

つ
′
つ
つ

Case No.:55/3/81-

ALC2/2018
Party Name:JUPITER
INTERNATIONAL
LIMITED

Mcct No/Date:

l1/81‐ALC2/2018
30012019

Defcrrcd

HQ Filc

:01/81/050/00132/AM19/ l:ちち帰liO/00158/AM18/ 1悧鼎
α囲0208B4

Decision: The Committee considered the case as pe, agenda und obr.ru.d thut
{feLl) naa raised certain queries as mentioned in the minutes of Meeting
ALC2/2018 held on 29.11.2018. However, the deficiency letter is yet to be issuedl
Committee directed to send a deficiency letter to the applicant immediately.

The case stands deferred.

Consultant

No 7/81-
Hcnce,thc

０
０
つ
Ｄ

Case No.:110/3/81-

ALC2/2018
Party Namei VEDANTA
LIMITED

lヽcct No/Date,11/81-

ALC2/2018
30012019

Deferred

HQ Filc

:01/81/050/00187ノAM19/
RLA Filc

:05/24/040/00433/AM18/
Lic No/Datc:0510405429

23012018
Decision: The committee considered the case as per agenda and observed that a defrcien<;y
letter as advised by consultant (TEC-3) seeking certain information was sent to the applicant
on 31.12.2018. However, no reply has been received yet. Hence, the committee deiided to
send final reminder to the applicant.

The case stands deferred.

SHO誅

朧圏」8:鯛鮮F:忠:l碗::
m戦
脚酬蹟鷺3晰
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Case No.:33/5/81-

ALC2/2018
Party Namc:COSMOS
ENGITECH PVT LTD

Meet No/Date:H/81-
ALC2ノ2018

30.012019

Deferred

HQ File

:01/81/050/00241/AM19ノ

RLA F‖ e

:34/24/040/00291/AM18/

Lic No/Datc:3410043830

24012018

Decision: The Committee considered the case as per agenda and observed that a deficiency

letter as advised by Consultant (TEC-3) seeking certain information was sent to the applicant

on 27.11.2018. However, no reply has been received yet. Hence, the committee decided to

send final reminder to the applicant.

The case stands deferred.

No/Date:11/8ト

012019

Namc:APAR
USTRIES LIMITED

No.:10/3/81-

10818724

O12018:03/94/040/00759/AM18/:01/81/050/00087/AM19/

, Tf" C".-itt*-"nsidered the case as per agenda and observed that applicant'

y against the deflcicncy lctter datcd 27 11 201 8 has been receiVcd Hcnce,the Commi

dcd to forward the applicant's rcply to Consultant(TEC-3)for cXamination ofthc casc

No/Date:11/81-

012019

Name:APAR
USTRIES LIMITED

:3410043839

.O120181/81/050/00086/AM19/

, Th" C".ritt"" *"sidered the case as per agenda and observed that a defic

as advised by Consultant(TEC-3)secking certain information was sent to thC appli

27 11 2018  Howevcr,no rcply has becn reccived yct Hcnce,the Committee decidcd

final reminder to the aPPlicant.

case stands deferred-

No/Datc:i1/81-

012019

Namc:GRAVITANo.:44/3/81-

No/Datc:1310048848
01201813/24/040/00053/AM18/1/81/050/00121/AM19/

, 11" C"r.itt". considered the case as per agenda and decided to ratify the

'    釧 0瀞

聯鮒 苗群
16 1 Page 31
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the above AA as per written comments of MSME as under:

l. Percentage of lead content in import may be mentioned as 50-55%.
2. Import may be allowed as I .05 Kg/Kg net content of lead.

to ask net content of Lead in the export product and endorse the same on th
uthorisation. Content ofLead in the imports should also be mentioned.

（３／
サ

Case No.:123/5/81‐

ALC2/2018
Party Name:SHIVALIK
BINIETAL CONTROLS
LTD

Mcct No/Datcll lノ 81-

ALC2/2018
30012019

Delerred

HQ Fne
:01/81ノ050/00331/AM19/ :05/24/040ノ 00521/AM18/

FileRLA Lic No/Date:0510405455

30012018
Decision: The committee considered the case as per agenda and observed thut a d"f,cien"y
letter as advised by consultant (TEC-3) seeking certain information was sent to the applicant
on 18.12.2018. However, no reply has been received yet. Hence, the committee deiiaea to
send final reminder to the applicant.
The case stands deferred.

44

Case No.:76/3/81‐

ALC2/2018
Party Name:PLANSEE
INDIA HIGH
PERFORMANCE
MATERIALS PVT LTD

Meet No/Date:l1/81-

ALC2/2018
3001.2019

Defcrrcd

HQ Filc

:01/81/050/00153/AM19/
RLA File

:07/24/040/00221/AM18/
Lic No/Dttc:0710112779

06022018
Decision: The committee considered the case as per agenda -d obr"*"d thut u d"|,.i"r,ry
letter as advised by consultant (TEC-3) seeking certain information was sent to the applicant
on 27.1'1.2018. However, no reply has been received yet. Hence, the committee aecideo to
send final reminder to the applicant.

The case stands deferred.

Name:DYNAMIC
W PRODUCTS

No/Date:11/81-

0012019

1/81/050/00106/AM19/ :03/9″040/00873/AM18/
No/Date:0310819096
12022018

ision: The Committee considered the case as per agenda and noted that a copy o
ication was sent to Consultant (TEC-3) on 28.01 .201 9. However, the comments arr
ited. Hence, the Committee decided to wait for comments.

躙鮒蹴需離朋蹴
M戦
暇細器

r罵
↓晰

tγ

―
・

concemed may take suitable consequential action accordinglv.

No.:29/3/81-

17 | Page 31
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Case No.:152/5/81-

ALC2/2018
Party Name:ZEECO
INDIA PVT LTD

Mcet No/Datc:11/81-

ALC2/2018
30012019

Rej ected

HQ Filc

:01/81/050/00360/AM19/

RLA File

:03/95/040/00891/AM18/

Lic No/Date:0310819114

13022018

Ueci.i*, The Committee considered the case as per agenda and observed that a deficiency

letter as observed by Consultant (TEC-3) was sent to the applicant on 27.1 1.2018 followed by

final reminder on 24.01.2019. However, no reply has been received yet. Hence, the

Committee decided to reject the case under intimation to RA.

RA concemed may take suitable consequential action accordingly.

47

Case No.:

99/3ノ81‐ALC2/2018
Party Name:SIEMENS
GANIESA RENEWABLE
POヽVttR PRIVATE
LIMITED

Mcct No/D・ate:

11/81-ALC2/2018
30.012019

Deferred

HQ F‖ e

:01/81/050/00176/AM19/

RLA Filc

:04/24/040/00232/AM18/

Lic No/Datc10410163989

16022018

O""frroriftr" Committee coniidered the case as per agenda and observed that a deficiency

letter as advised by Consultant (TEC-I) seeking certain information was sent to the applicant

on 1g.12.2018. However, no reply has been received yet. Hence, the committee decided to

send final reminder to the applicant.

The case stands deferred.

48

Case No.:3/2/81-

ALC2/2018
Party Namc:ANGELS
ALUMINIUM
CORPORATION

Meet No/Datc:l1/81‐

ALC2/2018
30012019

Deferred

HQ Filc

101/81/050/00008/AM19/

RLA File

:03/94/040/00933/AM18/

Lic No/Datc:0310819231

1902.2018

Decision: The Committee considered the case as pcr agenda and observcd that applicant's

reply of D/L datcd 17 12 208 has bcen reccived on 10.01 2019 Hcnce,thc Committee dccided

to seek the conlmcnts ofconcemed Tcchnical Authority i e MSME

The case stands dcferred

SH

鮒
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Case No.:34/5/81-

ALC2/2018
Party Name:COSMOS
ENGITECH PVT LTD

Mcct No/Dateil 1/81‐

ALC2/2018
30012019

Deferred

HQ Filc

:O1/81ノ050/00242/AM19/
RLA File

:34/24/040ノ 00315/AM18/
Lic No/Date:3410043899

19022018
Decision: The committee considered the case as per agenda and observed that a deficiency
letter seeking certain information was sent to the applicant on 27. I I .2018. However, no reply
has been received yet. Hence, the committee decided to send final reminder to the applicani.

fhe case stands defened.

50

Case No.:72/2/81‐

ALC2/2018
Party Namc:VEER― O―
METALS PRIVATE
LIヽ41TED

Meet No/Date:11/81-

ALC2/2018
30012019

Deferred

HQ Filc

:01/81/050/00077/AM19/
RLA Filc

:07/24/040/00323/AM18/
Lic No/Date:0710112880

26022018
Decision: The committee considered the case as per agenda and observed tt ut u a"r,.l"*y
letter seeking certain information was sent to the applicant on lg.l2.20lg. However, no reply
has been received yet. Hence, the committee decided to send final reminder to the applicani.
The case stands deferred.

No.:57/3/81-

USTRIES LIMITED
No/Datc:H/81-

012019

33/AM18ノ
No/Datc:0510405722

: The Committee considered the case as per agenda and decided to fix the lollowi
norms as pcr writtcn comments given by Consultant(TEC-3〉

74031100 COPPER CATHODE l.0lkg/kg content contained in

XLPE COMPOUND/
CROSSLINKABLE
POLYETHYLENE
COMPOUND OF
RELEVANT GRADE

l.05kg/kg content contained in
export item

PVC RESnヾ I .05 kglkg content contained in

19 | Page 31 鵬 田調解電富:l職::
吻 謎鑑 ,鷺↓辮

け

】/81/050/00134/AM19/



ANTIMONY TR10XIDE

I .05kg/kg content contained in
export item

HDPE(HIGH DENSITY
POLYETHYLENE)

I .02 kg/kg content contained inGALVANISED
STEELWIRE/G I WIRE

1.05 kg/kg content contained inNYLON COMPOtlND OF
RELEVANT GRADE

l.0l kg/kg content contained inALUMINIUMヽ VIRE ROD
OLYTIC G陽 Dヽ76041010

l.0l sq. mtr./sq. mtr. content
contained in export item

SEMICONDUCTiVE
WATER BLOCKING TAPE
/WATER BLOCKNG
TAPE

I .01kg/kg content contained in
GLASS MICA TAPE

No/DatcJ 1/81-

O12019

Namci STERLITE
WttR TRA■ lSMISS10N

10819587

:03/95/040/00921/Aヽ118/:01/81/050/00030/AM19/

: The Committec considcred the casc as pcr agenda and obscrved that a defl

tter was sent to the applicant on 18.10.2018 followed by final reminder on 18.12.201

owever, no reply has 6ien received yet. Hence, the Committee decided to reject the ca

53

Case No.:30/3/81-

ALC2/2018

Party Name:DESHMUKH
LEAD PVT LTD

Mcet No/Datc:11/81-

ALC2/2018
30012019

Rejected

HQ Filc

:O1/81/050/00107/AM19/

RLA File

:03/94/040ノ 01032ノAM18/
Lic No/Date:03108:9722

12032018

D""iri"., Tt" C.mmittee considered the case as per agenda and observed that a deficiency

letter was sent to the applicant on 18.10.2018 followed by final reminder on 19.12.2018,

However, no reply has bien received yet. Hence, the Committee decided to reject the case

under intimation to RA.

RA concemed may take suitable consequential action accordingly. ,., l\
都ヽ
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Case No.:25/2/81-

ALC2/2018

Rej ected



54

Case No:31/3/81-

ALC2/2018
Party Name:DIACH
CHEMICALS&
PIGMENTS PRIVATE
LIMITED

Meet No/Datc:11/81‐

ALC2/2018
30012019

Rejected

HQ F‖ e

:01/81/050/00108/AM19/
RLA F‖ e

:02/24/040/00192/AM18/
Lic No/Date:0210208269

1303.2018

Decision: The Committee considered the case as per agenda and observed that a deficiency
letter was sent to the applicant on 18.10.2018 followed by final reminder on 14.12.2018,
However, no reply has bien received yet. Hence, the committee decided to reject the case
under intimation to RA.

RA concerned may take suitable consequential action accordingly.

ｒ
Ｄ

ｒ
Ｄ

Case No.:7/2/81‐

ALC2/2018
Party Namc:NEO POWER
ELECTRONICS&
PROJECTS PVT LTD

Mcct No/Datc:11/81-

ALC2/2018
30012019

De ferred

HQ Filc

:01/81/050/00012/AM19/
RLA F‖ e

103/95/040/01069/AM18/
Lic No/Datc:0310819845

15.032018
Decision: The committee considered the case as per agenda and observed that applicant's
reply has been sent to consultant (TEC-3), however, no comments received. The iommittee
decided to wait for the comments.

The case stands deferred.

56

Case No.:42/2/81-

ALC2/2018
Pany Namc:GRUNER
NDIA PRIVATE
LIMITED

Meet Noノ1)atell 1/81-

ALC2/2018
3001.2019

Deferrcd

HQ Filc

:01/81/050/00047ノAM19/
RLA Filc

:05/23/040/00483/AM18/
Lic No/Date:0510405916

2003.2018
Decision: The Committee considered the case as per agenda and noted that the case wass
referred to DHI on 25.01.2019 for examination. However, no comments have been received.
Hence, the Committee decided to wait for the comments.

The case stands deferred.

57

Case No.:70/3/81-

ALC2/2018
Party Namc:NTL
ELECTRONICS「NDIA
LIMITED

Mcet NoノlDate:11/81-

ALC2/2018
30012019

Dcfcrred

HQ Filc

:01/81/050/00147/AM19/
RLA File

:05/24/040/00632/AM18/
Lic No/Datc:0510406052

05042018
Decision: The Committee considered the case as per agenda and observed that applicant,s
reply has been received. The Committee decided to forward the applicant's reply to
Consultant (TEC-3) for examination ofthe case.
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Case No.:71/2/81‐

ALC2/2018
Party Namc:VEDANTA
LIMITED

Meet Noノ lDate:11/81-

ALC2/2018
30012019

Dcfcrrcd

HQ Fllc

:01/81/050/00076/AM19/

RLA File

:05/24/040/00016/AM19/

Lic No/Datc:0510406155

19042018

Decision: The Committee considered the case as per agenda and observed that a deficiency

letter seeking certain information was sent to the applicant on 13.12.2018. However, no reply

has been reciived yet. Hence, the Committee decided to send final reminder to the applicant.

The case stands deferred.

59

Case No.:48/8/81-

ALC2/2018
Party Name:ELEC STEEL
PROCESSNG
NDUSTRIES

Meet No/Datc:l1/81‐

ALC2/2018
30.012019

Approved

HQ Fne
:01/81/050/00430/AM19/

RLA Filc

:34/24/040/00023/AM19/

Lic No/Date:3410044094

26042018
19122018

n".irior". fn" Committee considered the case as per agenda and decided to ratify the norms

for above AA as per writren comments of DHI vide their U.o. No. DES-2/ESPI/TrCO-l -

2018-HEI dated 27.12.2018 allowing percentage wastage on net content as per SloN c-323

with the condition that the Grade/Technical specifications of the steel imported and that

exported should conform. RA to seek the net content from the applicant'

RA concerned may take suitable consequential action accordingly.

l1/81-ALC2/2018
012019

Namc:JAMMUNo.:5/11/81-

No/Datc:1310049049

:13/24/040/00092/AM19/1/81/050/00621/AM19/

: The committee considered the case as per agenda and decided to fix the following

)c norms as per written comments given by representative of MSME with the condition

the percentage of lead in import item should be in the range of 55 to 607o:

55659 M T

(InClusive of 70/0

wastage)

Battery
wastes

namely
scrap
drained or
dry while
intact Lead

85481020

Lead
Ingots
99.97%
purity
net content
in export

300000
■ヽT78011000

癬

60

|

Approved

Code
Export

Code

ｉ̈ｔｃｍ

22 1 Page 31

1

“̈

貯



RA concemed may take suitable consequential action accordinslv.

61

Case No.:6/11/81-

ALC2/2018
Party Name:JAMMU
PIGMENTS LIMITED

Meet No/Datc:

11/81-ALC2/2018
30012019

Defcrred

HQ File

:01/81/050/00622/AM19/
RLA F‖ e

:13/24/040ノ 00094/Aヽ 119/

Lic No/Date:1310049050

29.08.2018

Decision: The Committee considered the case as per agenda and as per advice ol
representative of MSME decided to ask the applicant for clarification .,how quantity of lead
content in import is less than quantity ofexport?"

Ihe case stands deferred.

62

Case No.:2/11/81-

ALC2/2018
Pany Namc:
VENKATESWARA
WIRES PVT LTD

Meet No/Datc:H/8ト
ALC2/2018
3001.2019

Dcferred

HQ File

:01/81/050/00618/AM19/
RLA File

:13/24/040/00089/AM19/
Lic No/Date:1310049054

31082018
Decision: The committee considered the case as per agenda and decided to seek from the
applicant to furnish following information as per written comments of consultant (TEC-3):

l. Sl. No. l2 ofthe Standard Deficiency Format.

The case stands deferred.

づ^´０

Case No.:3/11/81-

ALC2/2018
Pa■y Namc:BHARAT
VヽIRE ROPES LTD

Mect No/Datc:l1/81-

ALC2/2018
30012019

Approved

HQ File

:01/81/050/00624/AM19/
RLA F‖ c

:03/94/040/00483/AM19/
Lic No/Datc:0310823504

04.092018

Decision: The committee considered the case as per agenda and decided to fix the following
ad-hoc norms as per recommendation ofConsultant (TEC-3) taking cue from the approved for
AA No. 03 I 082 1639 dated I 2.06.201 8 in Meeting No. 08/81 rj€Ieare.t2.2ot\@/

23 1 page 31
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ITCHS Code Export item Quantity ITCHS Codc Import item Recommend
ed Quantity

73121020

Galvanized
Non alloy/
Alloy Steel
Wire Ropes
(All type of
Cores)
Containing
56s610 kg
Steel and
22625 Kg
Zinc

588235000
KG

72279090

Wire Rod
Gradc
SV/RH77B+
CR Size 6 5

MM

1.05 kg/kg of
Steel in
export
product

79011100 Zinc

Zinc is
allowed as

4% of Net
steel content
in Export
Droduct

RA concemed may take suitable consequential action accordingly'

l1/81-ALC2/2018
O12019

Namc:RA」ASTHAN
LE&
NDUCTORS PVT

1/11/81‐ALC2/2018

:1310049060

13/24/040/00091/AM19/1/81/050/00617/AM19/

I  SI No 12 ofthe Standard Deflciency Fol‖ lat

casc stands deferrcd

r n" C".attt"" *rtid*"d the case as per agenda and decided to seek from

.tofumishfollowinginformationasperwrittencommentsofConsultant(TEC-3):

No/Datc:11/81-

O12019

No.:3/11/81-

:1310049075

:13/24/040/00099/AM19/:01/81/050/00619/AM19/

, rn" c"--itt". considered the case as per agenda and decided to fix the following

norms as per written comments given by Consultant (TEC-3):

"D虚
脳瓶,Y瀞

Dirdo.ab G.lloral of Fo(
Minbty ol Commerce ,,r

Udlog Bhawan '
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Party Namc:JLC
ELECTROヽ4ET PVT
LTD,

Approved



RA concemed may take suitable consequential action accordinslv.

NICKEL
IRON
ALLOY(S)
WIRE OF
DIFFERENT
COMPOSITl
ONS AND
SPECIFICA
T10NS
CONTAnヾ I
NG
NOT10NAL
LY69375
KG NICKEL
CONTENTS
52500 KG
FERROUS
CONTENTS
AND
BALANCE
OTHER
METALS
AND
ADDITIVES

75052200
125000000
KG

75021000

NICKEL
CATHODES
ANDノOR
PELLETS
OF PURE
NICKEL

70765 Kg
including

20/O wastagc

(WOrd``
WITH
ADDITIVE
S''rnay be

72139190
STEEL
INGOTS LOW
CARBON

53550Kg
including

20/O wastage

(WOrd
“Wirc rod``

may bc
replaccd

wih
``Ingots''

66

Case No.:4/11/81-

ALC2/2018
Party Namc:JLC
ELECTROMET PVT
LTD,

Meet No/Datc:

l1/81-ALC2/2018
30012019

Deferred

HQ Filc:

01/81/050/00620/AM19/ 13/24/040/00100/AM19/
FileRLA Lic No/Datc:1310049076

20092018
Decision: The committee considered the case as per agenda and decided to seek from
applicant to furnish following information as per written comments of consultant (TEC-3):

l. Specific items of6xport with net content & quantity.
2. Detailed calculations of requirement of Ni with plating thickness.
3. Whether steel ingots can be used in place ofsteel wire rod.

The case stands deferred.

一巌
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Case No.:7/11/81-

ALC2ノ2018

Party Name:JAMMU
PIGMENTS LIMITED

Meet No/Datc:H/81‐

ALC2ノ2018

30012019

Deferred

HQ Filc

:O1/81/050/00623/AM19/

RLA F‖ c

ti3/24/040/00098/AM19/

Lic No/Dateli3 1 0049088

01 102018

Decision: The Committee considered the case as per agenda and as per advice o
representative of MSME decided to seek from the applicant for clarification "how quantity o

lead content in import is less than that ofexport?".

The case stands deferred.

f

f

68

Case No.:22/11/81‐

ALC2/2018
Party Namc:BELDEN
NDIA PVT LTD

Mcct No/Date:l1/81-

ALC2/2018
30012019

Deferred

HQ File

:01/81ノ050/00638/AMi9ノ

RLA F‖ e

:31/83/040/00120/AM19/

Lic No/Datc:3110067220

30102018

o""irion, rn" committee considered the case as per agenda and noted that the case

referred to Consultant (TEC-3) on 21.01.2019 for examination. However, no comments

been received. Hence, the Committee decided to wait for the comments.

The case stands deferred.

ｗａｓ

ｈａｖｃ

No/Datc:11/81-

012019

Namc:ELEC STEELNo.:14/11/81-

ic No/Datc:3410044749

12122018:34/24/040/00291/AM19/:01/81/050/00630/AM19/

: The Committee considered the case as per agenda and as per recommendation o

(TEC-3) decided to fix the following ad-hoc norms for the above AA taking

SION C-323 with the condition that the Gratle/Tech nical specifications of the

ported and that exported should conform.

1Yo waslage
allowed on

net content
CRGO
Silicon

Electrical

Stecl in Coil

follll

7225110051402 M T

Pa(s of
Transformer:
Transformer
Laminations
/ Cut Core /
Assembled
Core /
Torroidal
Core /

85049010
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Approved

lTCHS Export item ITCHS Import Recommend
ed Ouantitv



concemed to obtain net quantity of import item in the export product & endorse the

Wound Core
made of
silicon
Electrical
Steel
(cRco)
Containing
......Kg of
CRGO
Silicon
Electrical
Steel

70

Case No.:19/11/81‐

ALC2/2018
Party Namc:LM WND
POWER BLADES INDIA
PVT LTD

Meet No/Datc:11/81-

ALC2/2018
30012019

Deferred

HQ Filc

:01/81/050/00635/AM19/
RLA F‖ e
:34/24/040/00285/AM19/

Lic No/Datc:3410044751

12122018
Decision: The Committee considered the case ar p". ug"nda und d""id"d to reek f.o.
applicant to furnish following information as per advice ofConsultant (TEC_l):_

L Net content ofFRP in Export product.
2. Net content of Balsa Wood, pVC form (Weight wise) in Export product.
3. Net weight of Pultrusions, plate and metal parts.
4. Net weight of Export product.
5. Value of consumables.
6. Sl. No. 5 and I I ofthe Standard Deficiency Format.

The case stands deferred.

thc

No.:20/11/81- Namc:LM WIND
WER BLADESINDIA 11/81-ALC2/2018

012019

:01/81ノ050/00636/Aヽ 419/
o/Datc:3410044752

12122018
:ision: The Committee considered the case as per agenda ard decided to seek
licant to fumish following information as per advice oiConsultant (TEC_l):-

I . Net content of FRP in Export product.
2. Net content of Balsa Wood, pVC form (Weight wise) in Export product.
3. Net weight ofPultrusions, plate and metal parts.

面蠍暇l嚇晰
喘Id酬翼‰l誕P

27 1 Page 31
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Dcfcrrcd

RLA Filc

i34/24/040/00292/AM19/

Ｌ
“



４

５

６

Net weight of Export Product.
Value of consumables.
Sl. No. 5 and I I ofthe Standard Deficiency Format.

case stands deferred.

72

Case No.:21/11/81-

ALC2/2018
Party Namc:LMヽ VIND
POWER BLADESINDIA
PVT LTD

Meet Nυ Datc:

11ノ81‐ALC2/2018
30.012019

Deferred

HQ F‖ c

:01/81/050/00637/AM19/

RLA File

:34/24/040/00293/AM19/

Lic No/Date:3410044753

12122018

pe"iri-* fn" Committee considered the case as per agenda and decided to seek from

applicant to fumish following information as per advice of Consultant (TEC- I ):-

1. Net content ofFRP in Export Product.

2. Net content of Balsa Wood, PVC form (Weight wise) in Export Product'

3. Net weight of Pultrusions, plate and metal parts.

I +. t t"t weight of Export Product.
I s. vrlr" ofconsumables.
I e. Sf. No. 5 and ll ofthe Standard Deficiency Format.
I

I

lThe case stands deferred.

thcl

l1/81-ALC2/2018
012019

Name:ELEC STEEL
ROCESSNG

No.:13/11/81-

ic No/Datci34 10044761

14122018:01/81/050/00629/AM19/

, Th"{"..ttt". """rtd"*d 
the case as per agenda and as per recommendation o

(TEC-3) decided to fix the fotlowing ad-hoc norms for the above AA taking

SION C‐ 323

7%o wastage
allowedCRG0

Silicon

Electrical

Steel in Co‖

follll

72251100
102.804

MT

Parts of
Transformer :

Transformer
Laminations /
Cut Core /
Assembled Core
/ Torroidal Core
/ Wound Core /
made of silicon
Electrical Steel

85049010
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(lontaining
......Kg of
(ll{(lO Silicon
I〕 Icctrical Stccl

conccrncd to obtain nc1 quantity of import itcm in thc cxport producl & cndorsc thc
takc suitablc

)cfcrrcd

ttcc dcoidcd to call thc appiicant lbr Pcrsonal I Icaring.

l'hc casc stands dol-crrcd.

をtscヽ 0:15/11/81 altyヽ alllc:l]I′ I;C IItO

.(12/2018 Ol)I)IうR&AI′ I′OYS
I'(〕 (〕 ()

IQ llilC ′A llilc

:01/81/050/00631/AM19/ 02/24/040/00136/ン ヽヽ 419/
'1 hc Committcc considcrcd thc casc as per agcnda and

cation was scnl to Consultant (lliC-3) on 21.01.2019. I lowcvcr,
'hc Commiltcc dccidcd to wait for thc commcnts.

l hc casc stands dcl'crrcd.

IQ lilC ′Al'ilc

1/81/050/00627/AM19/ 102/24/040/00133/AM19/
'1'hc (lommittcc considcrcd thc casc

roprcscnlalivc of MSMII dccidcd to fix thc
undcr:

as pcr agcnda and as pcr rccommcndalion ol'
lirllowing ad-hoc normsallowing 7.5%, wastagc

ITCIIS COdc

76151030

l:xp()rt itcm   Quanity ITCHS COdc

76071991

Importitcm

AI′ l」MINIIJ
MI'OH′

l{ccommcnd
cd Quantity

61/()―

TA131´ Iう

29 | Page31

AFTPII*I3
ilT Alrdlb h,SrettE Ya

tlT tlbolbharO 8t81'tt' itrr I

'n b{tl I $rsfim.,J !c ' :'
-./.t!,'

*offi
Dy. oirocb. Gonor8l oa Forohn Trade
Dlrschrab Ganord d FolriCn Tradg
MinFlry d Commercs & lndusfy

Udyog Bhawan, New Dolhi

yヽ ainlc:JAINヽ 41]I AI′

OI.I′ ING MH′ I′S 11/81 AI′C2/2018
0012019

cct〕 oヾ/1)atc:11/81-

0012019
icヽo/1)atc:021()208861

0122018

No.:11/11/81 Namc:AI′ UliOII′
ROI)UCTs PvT I′ TD,

cct No/1)atc:l1/81

012019

′ic N()/1)atc:0210208875

122018

36000000
′ イ1

〕asc N。 .:18/11ノ 81-

/ヽ 1,(〕 2/2018

HQ IlilC

:01/81/050/00634/Aヽ 119/

1'ilc          ,lc N
:O1/81/050/00634/Aヽ 112`   04/24/5'0/00202/Aヽ419/  F:liJち 61:     

ν・V'′ ′́
_[________

1)ccision:l hc COmmittcc cOnsidcrcd thc casc as pcr agcnda and thc rcprcscntativc ol'ヽ 4SM11

18

1

′(〕2/2018



ヘ

KI′ 1｀CHI〕N
ARTICI′ l〕 S

Ol'

AI′UMINIl」

M,

AI′lJMINIIJ

MF()II′ ,

COヽイヽ41tRC

IAI′

GRAI)】 t,

EMBOSSED
,CUT・ 1｀O
SIIAP】 〕,

PRIt―

110RMItD―

(M()I)ItI′

NO HAI´ I'

SIZI〕)

(12000130X
()I'100P(〕 S

IlうACH)

ltlう lう I′

7.5%
wastagc on

nct contcnt
in cxport
product

(Plう It 130X

Wl]I(】 IF

300K(〕 S

ANI)PItR
PCS
WliI(〕 IIr

0003K

conccrnccl to obtain nc1 quantity of import itcm in the cxport product & endorsc

lakc suitablc conscqucntial aclion accordingly'

oヽ/1)atc11 1/81-

′C2/2018
012019

Namcil)IAN10NI)

(〕 H11ヽヽAI)1)VII II)

ヽo:12/11/81-

o/1)atc:0410165045

1 1220181/81/050/00628/ノヽヽ 119/~~~証
蔽 lα arnda ald dccidcd lo ask thc applil hc Committcc considcrcl

fumish following inform7ation as pcr wTittcn commcntS Of Consultant(′
I｀ltC 3):

1. Sl. r'r-o. 2,3,5,11 & 15 of thc Standard Doltcicncy liormat'

2. lixplain, why is indigcnous matcrial shown as nil?

3(). 1)agc3n

|
l

(l:I:RIヽ (〕

AM19/

Diぃは濶由



78

(lascヽ o:16/11/81-

AI.(]2/2018

artyヽ ainc:JAIN MIう l AI′

()I′ I′INGヽlII′ I′S
Mcct〕 oヾ/1)atc:11/81-

ALC2/2018
30012019

Iirrcd

HQI'ilC

:01/81/050/00632ノ Aヽ419/

ItI′A llilc

:04/24/040/00188/Aヽ 119/

I′ic No/1)atc:0410165047

31 122018

一Ⅷ「̈
ｔｈｃｉ　
‐　‐
「

rcision:'l hc Committcc considcred the casc as pcr agcnda and thc rcprescntativc of MS
brmcd in thc mccting thal the quantity ol lcad contcnt mcnlioncd in thc applicalion is
Ltching with thc lcad contcnt as mcntioncd in thc applicant's rcply. 'l.hcrcforc,

mmiltcc dccidcd to call thc applicanl lor Porsonal I lcaring.

c casc slands dcl'cncd.

179

sc No.:17/11/81-

′C2/2018
1)any Namc:JAIN MIう lAI′
It()I´ I IN(〕 4ヽ11´ I′ S

4ヽcct No/1)atc:

11/81 AI′C2/2018
30012019

pplo

HQ IlilC

:01/81/050/00633/ノヽヽ419/
RI′A Ililc

:04/24/040/00186/AM19/
I´ ic No/1)atc:0410165046

31 122018
recision: 'lhc Committcc c
Ic rcprcscntalive of MSMII

I'I'CI IS i l,xport itcr
('odc

I

Lcad Ingols

i t.cad
Contcnt Mir

) gg.gtoL.
1...

78oilooo i;1fi;"rTi
i Kgs. Of Icar

within thc
l.)x porl

]Product.
Lcad Alloy
l,czd
Contcnt mir

1 98o/ot...
Tsoreeeo ;1fi:Xllj

Kgs. Of lca<

i within thc
lllxport
] l,roduct.

A concemcd may takc suitzrblc conscqucntial action

onsidcrod thc casc as pcr agcnda and as pcr rccommcndation
docidcd to fix thc following ad-hoc norms as turdcr:

ｔｙ
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０
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う
ι

Import itcm i llccommcncl

, cd Quantitl

VCd

財罵蓉ま1期謂痺繁
"nPde

31 | Page31

. II(〕 IIS(〕 ()dc

85481020



Sl)「

l.\porl I tcrns:
lVodclnttnlbcr.tcclrnicalspccificalionandspecificquantity.bothintcrmsof

nuntbcr (il'anr') and/or tcight. ofsach cxport product (Appcndix-33 of currcnt

I ll] l) rc li'r'r L

) l)ctail tcchnical nolc on manul-acturing proccss including thc rclcvant flow shect.

I l)ctail rcchrrical drau,ings rvith dimcnsion ol'cach cxpon product, cataloguc, il'

an\. tnity llstr hc lirrnishcd.
.l \\ ciglrt ol'citclt lixport l)todttct.

_i Wci!nr ot cach ol' rhc inrpo'1cd and i^<Jigcnous input, scparatcly {br cach

product. lirr rhc pufposc ol'r.lratcrial balancing. Nct wcight ((iross wcight rninus

,.astagc1 lirr caci inlportcd and indigcnous input in thc cxport product may bc

indic.ttcd. \cr rvcighr alonll rvith dctails olothcr importcd input to bc uscd in thc

rcsLlllanl prodLtct and ,ouui.,r tu bc importcd/procurcd I'rom sourccs othcr than thc

liccnsc. il'any. trav also bc indicatcd.

I nl I)0rt Itcms:
6 I lnli.,rrnation about thc inputs rccluircd pcr unit ofthc rcsultant product as por Sl.

\o. I ol'Appcndix-llA appcaring in currcnt IIIIP (Vol'l) scparately lor cach

p lod rrc t.

Oomponcnts:
7 lccirnical cllilractcristics / part numbcrs. il'any'
ll Assorblr dlarvings/diagrartrs ol'thc rcsultant pioducr showing placcmcnt and

c\act Llsc o I' col]]poncnts in thc cxport product (s)'
g Ilili[-catctl qLrantitics ol'cot].tlloncnts to bc accountcd lbr in thc rcsultant product

and thc rccltiile'mclt1 ol'componcnts as sparcs. Ilaw \4arcrial / Consumablcs

l0 ;Sirc and sltecilicatiorr inclLrdirrg gradc. corrposition. rangc. thickncss ctc. olthc
itcttts ptopos,.'tl lirr illtp,rrt

I I ior,i i3 ,i,rr ilr" spcciric.ri.rr ol thc cxpon product. hasic calculation as t. horr

ol'rarr rnatcrial pl'oposcd Ibr irnport has bccn arrivcd at' including thc net rveight

ol'conrPoncnts to bc marrul'aclurcd out ol'thesc impoflcd matcrials' wastagcs

claimcJ rt cnclr stagc o l' rriutu I'acturing lvith complclc .iustilication and supportcd

hr docLrrttcttllttl cvidcttcc rirlrring.s ctc

ll : SIlcct layout diagranl ol｀ thC lllatcrial iindicatillg thc、 vastagc durin3 blanking

1lr)

12 i Cross Sccrional l)iagr.anr ol' cxporl product with calculation ol' raw matcrial

rcqLtircntcttr and the rvcight ol' thc Cablc in Kg' pcr Km ('-opy of rclcvant

\ittiona l/lntcrnational Stand ard/bu ycr's data shcet may also bc I'urnished'

l3Wcighrol.Stccl.,,vlrichr.ecluircsinrportcdrvcldingmatcrial'givingbrcak.upol
i) Slccl l)latcs/Shccls upto 30mm thickncss

iil Stecl l'latcs/Shecrs nlorc than 30 nrm thickncss and upto 70 mm thickncss

iii) Stccl I)lttcs/Shccts morc thall 70 rnm thickncss'

i,j t)thcls e'.g. Llangcs. I)ipcs"l ubcs. tlars/Rod-s. Castings/[orgings ctc'

I.l l)articulars ,,1' ilrc liccnscs olrtaincd in thc past and ratillcd by AI'C (w!1h 9r



SI)IT

uithout rnodilication) Ibr thc samc cxport product covcrcd undcr this application.

in vigv ol'l'Lrblic \oticc \o. 4tl datcd l4.l I.2002.

l5' t.sc ol'c\n()r't Pr()ducl
l6 \'ou arc adviscd to appll' lbr SIO\.
I 7 lrlcasc usc cxpandcd/lirll natnc ol cnd product. I)o not usc thc abbrcviations/short

lirrm.
lli
19 Any othcr information:

l hc companr is rcqucstcd to submit inlbrmation sought vidc DIll dclicicncy

lcrtcr tlarcd 97.201i rclaring to calculalion linking Iil' rating with corc/coil

dirrcrrsiotr & cnd usc ol'itcms 19. 21,22 &.26.

20 : 'lhc inlb.rnation callcd lol nrust bc subrnittcd in duplicate within l5 days lrom

thc darc ol' issuc ()f this lcrrcr. 'l'hc inlormation may bc dircctly scnt to chairman.

\(l-ll. O/o IXll|l . t,dyog llhawan. New I)clhi- l l00l l. Il-mail: nc2'dgft@nic in'

Olllcc l cl.: 2306I562. I:xtn.267.



Page No

F‖e No

nls *1c- ?^{ec)),,\ A*y* f Ul

L'c-x- Or',/o(tylg1q P.r=4 O/.oz 11

坪Ⅲ井惑ヽ ぬた亀 /地レ洗Цるlο 12

It"o af+=A '{e..} ++-a tnp"ata AS1 is

3gじ 9し一̀

$5 *"A l**- ruA-b.- 6*,$J c> t"*\''

うや4～①
_ 39■

" 
し
_

午 鍾壁輩

の 誅
っ
たしb61ユlh以

"

‐́‐́ゴ
=i:::  [:77i:;i,  
「
li;'  

「

端



端
Page No

File No

M卜 nCa Pああ犀ルとは

出e/v・  ́0310?t``Oζ つ凛 30、 0ヽ1フ

昨 由洪 ヰfヽ 脱 ♂
励 棚 鵬

ケ 尋
静 粋″ ・

才叫4に ど材嵌・ド作に
は
ォ
)瘤

"16ブ
.."りLS民誠2に 7ザ 瀕り Sγこズ

°小し く

―

指 レ a鳳 か もS21トン辱渤あ
へ~んた…

のα4♂軍%ム型に賜②∝0.
メ~"ン と t蓄小υ の測畔・

脅
`―

L,raas5-{-!. 4ゝ

ごし鳳鳳団)nは争)

針 ′ 0 仏撤響 _ 69S7ぅ
ご
闊

⑫ 称 t臨ム
(S型ン。Sふ "
プ・S漁浚世 3イ

'

_o、 1彎 lト



倫
、1   1

SubJcct AA No 1310045824 datcd

N0111ls may bc flxcd as fol10ws■

17 01 14 olヽ 1、 (|  ‐ ‐

. Percentage olLead contcnt in the itcm of import uray Lr., 1.l:::::,_,ri,-::... -., .
5s%.

. Imporl may bc allowed, as applicd, inclusive of 5oZ *_asrat.-.

Ihis issues with rhe approval of Director (ME).

○/o Thc DC(MSME)UO noに lo 30(196)/15-ME dated 23 12 15

一
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Sublocl: AA No 3410044094 dated 26.04.2018 of Etec Steet processing, Vadodara
To: Vinod Kumar Kashyap <nc2.dgft@nic in>

fヽinistw ofIIcavy lndustrics 2セ Public lintcrpriscs

I)cpartinncnt ofIIcavy lndustv

I IIう II)ivision

O「1'ICE MEMORANDuM
SulDlcct I)(〕

「
l II)ヽ o:01/81/5043()― AM 19/1)lう S-2/116F)atcd 17 12 2()18

7ヽ /ヽ No 3410044094 datcd 26 04 2018 of 11lcc StccI Proccssing,Vadodara

r)lis lllay cOnsidcr pcrccntagc wastagc on nct contcnt as pcr S10N (:323

⊇yI)(lli l,1)I:S2

1)cptt t)「 lH、 モ」()ヽ O Dl:S2/1:SP1/Tr(]O12018-IHう I datcd 27 12 2018

(K.K. I iu,ari)
Industlial Adviscr'


